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MR. DEPUTY-SPEAKER: Now, the hon. Minister, Prof. Soz.
... (Interruptions)

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): Mr. Deputy-Speaker, Sir, the discussion on

floods is not yet completed, according to me. ... (Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Sir, I respectfully report that the allotted time
for the Discussion on Floods was six hours but the Discussion on Floods, I think, has already taken more
than eight and a half hours. If you want to continue the discussion now, then there is no end for this
discussion.

ST AEIGY: admded 9 WA & Faw 39 W a1 g &
.. (gggr-)

SHRI KINJARAPU YERRANNAIDU : Sir, may I make a request to the hon. Minister of Parliamentary
Affairs? Members from some political parties have not been given a chance to participate in this
discussion.

SHRI PRIYA RANJAN DASMUNSI: If any political party is left out, then the hon. Deputy-Speaker will
certainly decide.

MR. DEPUTY-SPEAKER: Only Shri K. Yerrannaidu is there.

... (Interruptions)

I Helgy: @1 Sif, 3 Sl $B Hedl ¢, ford &= < | That will form part of the records.

... (Interruptions)
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MR. DEPUTY-SPEAKER: Please sit down. I will give you some time. 39! Us-Ues fAe &1 W o]

... (T4r)

MR. DEPUTY-SPEAKER: Now, Shri K. Yerrannaidu. [R66]

SHRI KINJARAPU YERRANNAIDU : Mr. Deputy-Speaker, Sir, every year and in every Session we are
discussing floods, drought and other natural calamities. The Government of India has not taken permanent

measures in this regard.

We are not thinking as to how to avoid floods. Whenever floods come, then we discuss floods on
the floor of the House. Now, you take any river. If there is a heavy rain, then we have floods. There is no
bund on any river. Every State is making a request to the Government of India to provide money for
constructing river bunds to avoid floods but the Government of India is not supporting them financially.
With a meagre amount of money, they could not do anything. That is why, we are facing floods every
year. Take certain rivers — Krishna, Ganga, Mahanadhi, Vamsadhara and Nagavali. The last two rivers are
flowing in my district. My humble request to the Government of India is to have a permanent solution.
The Government of India can have a five-year plan in this regard. We have to construct river bunds in the
whole country. The Central Government must prepare a plan as to how much money is required for this
purpose and how much money they can provide to the State Governments. Take the case of the Calamity
Relief Fund, where the Central Government is providing 75 per cent and the State Government is
providing 25 per cent. In a similar way, the Central Government can prepare one Scheme for the

construction of river bunds. If they do it, then we can avoid floods.

The second point is inter-linking of rivers. By inter-linking of rivers, we can avoid floods, we can
avoid drought and we can provide employment to many people in the country. Under the National Rural
Employment Guarantee Scheme, every year the Central Government is providing Rs. 12,000 crore, and in
five years the Central Government is providing Rs. 60,000 crore. For inter-linking of rivers, the Central
Government can provide Rs. 1 lakh crore in ten years. If that is done, then we can provide employment,
we can avoid floods, and we can provide safe drinking water to the people of this country. These are the
advantages of inter-linking of rivers. Already the Task Force has given its Report to the Government of
India. Even the Supreme Court also gave a direction to the Government of India to go ahead with inter-
linking of rivers. Money is not the criterion. Now, the Indian economy is growing. We are achieving 10
per cent GDP. Money is not at all a problem. Where there is a will, there is a way.

Everybody was laughing at the time of starting of the Golden Quadrilateral project and now
everybody is feeling very happy about it. Now, we are connected from Kashmir to Kanyakumari, from
Porbandar to Silchar. That is why, the Central Government has to think about the permanent solution in
this regard.

This is the Indian Parliament. We are discussing about floods and droughts. Since this
Government came into power, Andhra Pradesh witnessed four times floods, one time Tsunami, and three

times drought. In last July, Andhra Pradesh witnessed floods. So, Andhra Pradesh witnessed floods and
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drought for eight times in the last three years and two months. The Government of India is sending the
Central team.[R67] For what purpose they are sending the Central team when the Report has been
submitted to them? I am posing this question to the Government of India. Is there any validity? After
submitting the Report, they are immediately releasing the money to the State Government. Why are they
sending the Central teams? According to me, there is no use of sending the Central team after submitting
the Report to the Government of India. The Government of India has to do something from the National

Contingency Fund and the National Calamity Relief Fund. But they are giving only Rs. 700 crore for the

entire country under the National Calamity Relief Fund. Even the 10t 11th and 12t Finance Commissions
have successively said about the National Calamity Fund that if the situation is very serious, then we have
to provide funds to the concerned State Governments. But in the Budget they are not creating anything.
In that case, how can they provide money out of this National Contingency Fund?

Sir, there is a Committee under the chairmanship of the hon. Home Minister where hon. Agriculture
Minister is also there. What is the use of having such a Committee when there is no money earmarked for
this purpose? Without money what can they do? They are only convening meetings and not providing

money to the affected State Governments.

Sir, [ would give one example. In the last three years and three months, the Government of Andhra
Pradesh, on seven occasions, had requested the Government of India for providing Rs. 13,300 crore.
This was the damage assessed by the Central teams. But what we got was only Rs. 400 crore; and 5 lakh

metric tonne of rice. But what is the real position?

These are all shortfalls and short gaps. Therefore, I would request the Government of India to
systematically plan. There are mainly two-three issues where they should concentrate more. In the case of
severe droughts, serious floods, cyclone and super cyclone, the Government should provide money to the
affected States from the National Contingency Fund. Fund from the CRF is minimal. Even the Finance
Commission has earmarked such funds for each State. Secondly, in the situation of floods, the Union
Government should think of permanent remedies, viz., interlinking of rivers, construction of flood banks to
the major rivers, etc. Then, they should also provide more money under the National Calamity Relief

Fund. This way, they may choose two-three most important areas and find solutions to such problems.

Sir, these are some of my suggestions to the Government of India. Otherwise, we would not reach

anywhere. By mere discussion, we would not be able to solve these problems.
With these few words, I conclude.

MR. DEPUTY-SPEAKER: I would make a request that those hon. Members who want to lay their written

speeches on the Table of the House, they may do so. Their speeches would form part of the proceedings.
Secondly, Mr. Soz, you have already spoken for 10 minutes on the earlier occasion .

THE MINISTER OF WATER RESOURCES (PROF. SAIFUDDIN SOZ): Sir, I would take just five

minutes.

MR. DEPUTY-SPEAKER: As a special case, I invite you to speak.
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#ft srferarer s @ @RRARYR): A% SiEeidl 4 agd JHEE g3 8, 391 $9 B & die Wl 3wl dd 89 30 W)
W el @ g g g

SHRI MADHUSUDAN MISTRY (SABARKANTHA): Sir, if he starts, then others would also start.

MR. DEPUTY-SPEAKER: Yes. You may give your speech, in writing. 3@ # fimRex &1 &id & ga gl

#ft BRBIA I9IE : A8y, W I ¥ & fHdl 7 ot Ry # arg ot & R 99-em @) aues aifa gl g1 gdf
IR TST IR I IR @ T &R T d1e fAfifier &1 ReR a1dr 81 916 & e & o I WR R AT
A SR € AfT I9 W srd @l Bl B daa offd 3T & are 1 FRU 76 € 39 o Rig 3 9w & e g
frprer & df s9® BRI B Wt e ¥ @ B ¥ B iy et & UG H Ya o Bl o @ ® R 9 Suelt
B TR & 3R SB! Siel R0 &HAT B B AT g1 &St Y axard § & 96 9B S ST § o 3 T b &yt
ad B 8| 984 9Te Usel Afedl BT MEN SR DI Ao a1 oY i a8 Wisall § & g9 &) W@ | 3 ave qfear &
SiTed 1 URATSHT W <X drs W@ 81 Ydl IR U9 ¥ 916 A BT SR dadl Sl &3 7 gl T8 21 3w &7 B
yfdreier Afeai fRaray & g F el 81 39 o Agr o § w1 @ 81 a1 9 &), 99 Ugrs W a9 2l 8 a1 915
A gerd A SRt B B B WRBRI B SV AR ISRAAT & Fold qaTdo B BRIST T 39 3MIST & HR e 2l
Ugell IR YaTad @1 a1 BT WRl w0 A Adb & fo 1954 # URTaR, AT FAT He] T R W i ISR I
P TUH AT H Bred d SW ERd adie ¥ afedi § urel < @t dromn gl i) s A & dgd deren o
HTERT 96, Td%eR 9§ ¥Rl T4 3R HIe] 9ig | Uil 981 & d1¢ A1 BIl | 39 A1 & 39 Q@ ufhan & SRE $ef 12
IR HAEre fasTell Icures &1 Wl Udd 21| Tohlelld AUTd bR $Hl HeAld & dase WRd bR gRI 39 IRIASHET 1)
HTH AR™ TE ST TAT| T SADT AN Dad 34 Hs o0 off| g aR &t Sagaera geft & Aga #, Sd T
@1 ST 1974 F o T e 59 919 R e ydhe fHar fF ot weayel aRaErs T & @1 & T8 Hen T4 59
IR B RAIE & a8 D5 IRBR &l aR AU A I1d A Y& DIl T T 390 FRATSHT B AN TGP 2 TAR DPRIS 8l
T 2| W AT Bl <Ed gU 9 S al # Siel faun ATl AfY B YR SHIFENl B Wiy Yatdael Bl 46 GHRIT Bl
wrft g1 Aredt € A1 39 RIS B Q¥ wea| 399 fagd dde ff 9| i 3w & oFe Rl & Wiy yatad #

* The speech wasLaid on the Table.

SUG P ATARKN Bl I9TE 8 T8 3R Ia Sl A ORI AT 4§ gah], b RRA & e gl & wwor
TR, F¢ H R & Ald & g # 9o T TR IRaR B B e, aRmeft arewr, [l 1w, g onfe 9 e &
Hed W T4 H e 81 | TG UR SR 9Rd Adhel @R 98 | g W IS W ART STAT & del Siad ATY BHR
W@ B WHR P! SR ¥ 7 719 B AGRM g8 7 U3 B oIy IN B @wawen 31 wE| @I A Gl gRI TE-SiE R
& gRT Ao fodn o w1 2| YR 31 Sten & q1e difsa vd ofay g oRai # SR dar & T g M AP wWI Ud ©
afar SuE § ¥R 9 a¥ed dedld Bl U Ad AT §l a¥esl dedld # R darR wRE $E, RgagR, RS
I AT B S AT FFC & SRAR A WA Po b R §81 979, Hegadl A a’el db Herd b adl
v, giear =il d Bea Ad & dHH SH o JAT BISl Ted T4l © BN HSIAT I Yedl, 7Y, AR,
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W TRIEl, Adgeldl Hedl ¥ Wi 8id gy Bic! 78d 44 & PR T BHABY B AdA B HRIN AT Bl
AT B A IE E| MU B AT F WRA TR A AN BT § 5 IR IS WBR BT a9 Fobor S 3R e qaw
gre Yifedl &1 I8d &7 AT 918 B Ab & W FI=RAT B

PROF. SAIFUDDIN SOZ: Mr. Deputy-Speaker, Sir, first of all, I must thank the hon. Members of this
august House because cutting across party lines, they showed concern for this gigantic problem of floods.

So many suggestions were made and [ made copious notes of them. I stand here to reply to the
points that have been raised by the hon. Members that pertain to my Ministry. I would be very brief
because I know that we do not have that much time.

After thanking the hon. Members, and rather congratulating them for debating this issue, let me be
frank that I was here in the Lok Sabha for four terms, and I have never seen a marathon debate like this,

because this debate started on 14™ August, 2007 and all the time I was wanting to speak something and
responding to the suggestions of the hon. Members.

From Shri Ananth Kumar right up to my friend Shri Yerrannaidu, I found that some Members, at
least, made suggestions, which are common to all the 45 Members, who participated in the debate.

Therefore, I would explain those six to seven points for the whole House.[r68]
18.00 hrs.

First is interlinking of rivers. There is a misconception that this Government has not taken up
interlinking of rivers vigorously. That impression is wrong. I want to inform the House that the Task Force
on Interlinking of Rivers instituted by the earlier Government completed its job in 2004, and since then
their recommendations are being implemented. Interlinking of rivers has not been relegated to the

background.

MR. DEPUTY-SPEAKER: Mr. Soz, please give me one minute. 3FR 3ifvae #A=x1 Ut & < 89w &1 G7d
U Hel gql fear oyl

I[P AT ¥ ¢ 3F &l

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND FERTILIZERS AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI B.K.
HANDIQUE): Let the House be extended till the reply is given.
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MR. DEPUTY-SPEAKER: All right.

PROF. SAIFUDDIN SOZ: My only appeal to my colleagues, hon. Members, here is this. Maybe, I
generate hope for the whole nation as a citizen through my intervention. But I would request you to hear
from me the entire statement and then if there are any questions, I will answer those questions. I have

studied the problem minutely.

About interlinking of rivers, I want to make an assertion that interlinking of rivers is just on the
front burner and not on the back burner. We must realize that it is a State subject. The States have to agree
with each other. The earlier Task Force proposed DPR. The Terms of Reference for that have been
accepted by us. In the Peninsular situation, that is, in the Southern situation, out of 16 feasibility reports, 14
are ready and two are in the process. We shall be having feasibility reports on the entire Peninsular

situation.

Five links are in very sharp focus. First is, you know, Ken-Betwa, and we have proceeded on that
further. Now, the DPR is being prepared. It was said that it would take three years. I told engineers and

experts, for God’s sake, prepare it in two years.... (Interruptions)

I have requested you to listen. Yes, [ will answer. I will not run away. I will answer every point that

will be raised.

So, DPR is a very difficult situation, and they are working very hard. It will take three years or less
time as [ am telling them. But it is a situation of hope that Ken-Betwa will come up.

On four more links, we are vigorously following with the State Governments. The second link is,
Parbati-Kalisindh-Chambal between Madhya Pradesh and Rajasthan. An MoU has been provided to them,
and I am in touch with the Chief Ministers. Any time the nation will hear this good news that Madhya
Pradesh and Rajasthan have agreed. They have accepted the MoU. They are having discussions. Our

Central Water Commission is in between them helping them. This will, I hope, come up very shortly.

Third is Narmada Par-Tapi link between Gujarat and Maharashtra. We have sent the MoU as
recently as 17t of April 2007. We provided the MoU to them, and we are in touch with the Chief

Ministers. Then, fourth is Daman-Ganga-Painjal link between Gujarat and Maharashtra. We have provided

to them on 17th April, 2007 an MoU, and they are discussing amongst them. Then, the fifth link is
Godavari, which is known as the link between Pollavaram and Krishna. It is connecting Orissa,
Mabharashtra, Andhra Pradesh, Karnataka and Chhattisgarh. We are in touch with the hon. Chief Ministers.

Since it is a State subject, the States have to agree. We are only coordinating the effort. We are
taking it very seriously. I can tell you that some of us may not be working but most of the Indians are
working and I can tell this House that I found to my surprise that the Task Force instituted by the hon.
Prime Minister for flood management has done a commendable work in the Central Water Commission. |

express my thanks to them.

I want to tell you that some institutions in India have become very strong. [MSOffice69]In the

Central Ground Water Board, The Central Ground Water Authority, the Central Water Commission people
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have been working very hard. Therefore, inter-linking of rivers is in the forefront and it is receiving great
attention from the Ministry. There will be a day when these five links will come up. The other links will

also come in in the course.

I was referring to the common points raised by the hon. Members. The second point raised was that
advance action was not taken. Please allow me to say that advance action is to be taken by the State
Governments and should they require assistance and help from the Central Government, we are ready to do
that. Advance action in the States to stop the fury of floods or control the floods cannot be taken by the

Central Government.

Then the question of linking of rivers in Bihar was discussed here threadbare and almost all hon.
Members from Bihar have spoken on that. I want to inform this august House that Kohra-Chandrawat,
Bhuri-Gandak, Nom-Bayaganga, Bagmati, Berugandak, Kosi-Gandak, Ganga-Kosi-Gandak, Kosi-Mechi,
Kum-Kamancha and Sola are the links in Bihar which they wanted should be undertaken. They took up the
matter with us. But, in between, they said one thing. I asked my agency, the National Water Development
Agency, to help Bihar. They went there. They sat with their engineers and then later Bihar Government
said that they would like to do it themselves. So, we cannot interfere. They told us: “We shall call you to

help us when needed.” So, I am waiting for that opportunity.

Many hon. Members said that we must pursue matters of mutual advantage with Nepal. That was a
very valid intervention by hon. Members. I want to tell them that we are conscious of the mutual advantage
that can flow both to Nepal and to this country. It is a great advantage to build high dams, to generate

electricity, to save this country from floods that are caused by the rivers flowing from Nepal to this country.

So, keeping this in view, a number of joint technical Committees are already formed by the two
countries to discuss the technical issues that are involved. A Joint Committee on Water Resources headed
by the Water Resources Secretaries of India and Nepal oversees the work of these technical Committees.
The seven projects on which dialogue has been going on between the two countries are as follows :
Pancheshwar Multipurpose project, Saptkosi High Dam project, Sankosi Diversion Scheme, Kamla
Multipurpose project, Bagmati Multipurpose project, Karnali Multipurpose project and Nemori storage-
cum-hydel project.

The Mahakali Treaty is already signed between the two countries. It was signed as back as in 1996
for implementation of Pancheshwar project. A joint project office, JPO, has already been set up in Nepal. It
was set up in August, 2004 by the UPA Government for field investigations of Saptkosi High Dam project
and other projects on the rivers flowing from Nepal to North Bihar, for preparation of detailed project
report. As recently as in January, 2007 our officers visited Nepal. I could say that the Secretary-level talks
are scheduled any time in October this year.

Sir, Nepal was in a very bad situation. There was a turmoil inside that country. Now, hopefully, not
only our relations have improved but we are dealing with a democratic setup in that country and the hon.
Prime Minister of Nepal visited here along with so many Ministers. I was present in some discussions. |
found that they are also wanting that we must take up these joint projects. We shall not miss any
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opportunity to come forward with an agreement with Nepal and now I can say that it is easier today to deal

with Nepal than it was earlier.

Then, some hon. Members said about China. I can make a very brief comment on that. Even on that

front we are doing something. China provides flood information from 15t June to 15™ October every year
since 2002 because of a Memorandum of Understanding which had been signed between the two countries

in respect of three stations on the river Siang in China. [MSOffice70]

An MoU for provision of similar information of one station in China on River Sutlej was signed on
11.4.05. The Chinese side has started providing this information from the monsoon of 2007. During the
visit of the hon. President of People’s Republic of China during 20-23 November, 2006, it was agreed to
set up an expert-level mechanism to discuss interaction and co-operation on the provision of flood season
hydrological data, emergency management and other issues regarding trans-border rivers as agreed
between them. The expert groups have been formed. The first meeting of the Joint Expert Group for Indo-
China Co-operation on Water Resources is scheduled to take place during 19-21 September in China. I had

to say this much about China.

As far as Bhutan is concerned, I visited Bhutan last year. Bhutan provides information to us from
35 stations and we are doing quite a lot for them. We have very friendly relations with Bhutan, as you
know. We want that country to develop itself to optimum level and we have lent a helping hand in their
hydro-electric projects Chukha, Tala etc. When I visited there, His Majesty and his ministerial colleagues
expressed gratitude to India for the helping hand India is providing to Bhutan.

As far as Bangladesh is concerned, I visited Bangladesh also. We had paid visits to Ichamati, Feni
and Moori. Mr. Deputy-Speaker, Sir, we were close to an agreement, but the political atmosphere in that
country was very fragile around that time, but the present Government of Bangladesh is wanting the
discussions to go on. Last month, Bangladeshi team was here and Secretary-level meetings took place.
That delegation also called on me and I found that it is possible that a Joint-Rivers Commission will meet

very shortly. These are the points that the hon. Members have raised commonly.

Now, I would very briefly go to the National Common Minimum Programme of this Government. |
can say it on the basis of my information and on the basis of facts that this Government is doing quietly
many good things, not seeking publicity, but the publicity is incidental to that. Pursuent to the National
Common Minimum Programme, a taskforce was set up by the hon. Prime Minister in August 2004 on
flood management. At that time, Bihar and West Bengal had suffered a great loss of lives and property due
to floods. So, the focus was that. The focus was the entire country, but particularly for Bihar and West
Bengal, some recommendations were made and my Ministry took pains to implement those
recommendations. Based on the recommendations, the Task Force at that time recommended 49 schemes
of flood management for Bihar and 21 schemes were identified for Tenth Plan under the Centrally-
sponsored schemes under which 75 per cent is provided by the Centre and 25 per cent by the States. Out of
these 21 schemes, 13 have been taken up in the Tenth Plan and 8 schemes will be taken up in the Eleventh
Plan. In the mean-time, Bihar Government said that they would be sending us more schemes, but those
schemes have not been sent to us.
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[ would like to take this august House into confidence that we went out of our way to help Bihar. We

were interested that Baghmati and Mahananda should be taken up by the Central Government for funding.
We sent officers, and the MOS went there twice. The Secretary and other officers of the Ministry took
pains to help Bihar to prepare the project reports and then they sent us these proposals. Now, these
proposals for providing embankments to Baghmati and Mahananda are available with us for appraisal. We

are going to take them in the Eleventh Plan.[s71]

[ am sure that Bagmati and Mahananda embankments will be provided and it can generate great
hope in Bihar. This is what the Ministry did for Bihar. I am requesting my colleagues here that they should
get back to us because ultimately the Members of Parliament are very responsible people, they are the
leaders, they can go back to their Government in the light of this debate and they can raise a debate with
the Governments so that State Governments come to us for any kind of help they need. Much more than
the Bihar Government itself, we are eager to help Bihar because it should not suffer through floods
anymore.

Recently a request came from Bihar. There was a request from the Principal Secretary, Government
of Bihar in August itself to the Ministry of Water Resources for sending an expert team of CWC and
officers from Ganga Flood Control Management for advising the State Government in flood management
measures. Bihar was suffering from unprecedented floods. Prompt action was taken by the Ministry. An
expert team comprising Chief Engineers of CWC and Ganga Flood Control Commission have been sent to

Bihar to sit with the Bihar Government officers and help them.

As for West Bengal, I am referring to the Common Minimum Programme and the Task Force that
was constituted for responding to the situation. That Task Force had also responded to the situation in West
Bengal. Ten schemes pertaining to West Bengal were included in the Tenth Plan. The Central share was Rs.
51 crore, and we provided Rs. 51 crore. The West Bengal Government did not spend the entire amount;
only Rs. 41 crore was spent. I do not understand this. They could have asked for more money. But instead

of spending the entire money, they spent only Rs. 41 crore.

Besides these, anti-erosion works along River Ganga and Padma have been entrusted to Farakka
Barrage Project in 2005 - forty kilometers upstream, and 80 kilometers downstream in Farakka were taken
up. A total of Rs. 90 crore was released in the Tenth Plan. Against the Eleventh Plan, knowing that they
need it, we have already released Rs. 33 crore.

Now, there are two schemes relating to drainage — Keliaghyee-Tapteshwar- Baghai, and the second

1s Ghatal Master Plan. The Task Force recommended these schemes for Eleventh Plan.
SHRI PRABODH PANDA (MIDNAPORE): What about Subarnarekha Barrage?

PROF. SAIFUDDIN SOZ: I will come to that. West Bengal Government is in the process of preparing
DPR. They may request our Corporation known as WAPCOS to do that. So, WAPCOS is taking up that
DPR. In the meantime, for Subarnarekha, in 2001-03, we had provided Rs. 13.23 crore. That money was
not spent by the West Bengal Government, and they had diverted that money to Teesta Barrage. Now, they
want to send us a proposal for funding under AIBP. I am waiting for that. We shall certainly consider that,
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and we shall provide assistance for that. But I am telling you that that money was diverted and that was not

spent.

Now, a new scheme for improvement of drainage of River Saraswati has been cleared by the Ganga Flood Control
Commission at an estimated cost of Rs. 30 crore, but the West Bengal Finance Department has not yet cleared it.
The Members of Parliament from West Bengal are here. They can take up this issue with their Government, and the
response from the Ministry will be positive.

JUTTS HBIGA: 7R MY € AR dled ¥, & T8 A3 St . areidr?

PROF. SAIFUDDIN SOZ: I will deal with only the points which are pertaining to my Ministry. The Task
Force had recommended so many things for Bihar and West Bengal, but there has to be a response to the
whole country. Therefore, we studied the recommendations properly, and the Prime Minister had proposed
NEWRA. But NEWRA is not coming up very successfully, I want to report to you. We are trying very hard
to convince Arunachal Pradesh and others that NEWRA will create a situation of hope in the North East,
but the process is sluggish, not because of us, but because of lack of agreement of States, we are
persuading them. It will generate a lot of electricity. It will save Assam and other places from floods and it

will have irrigation potential.[1r72]

In fact that region can provide electricity to many parts of the country, and those parts can pay
money to the North-East which will generate a situation of hope. The process is sluggish because there has
to be a consensus. We cannot issue orders to State Governments: we have to go by consensus. That is the

policy that is adopted by us.

In the meantime, since NEWRA was not coming up in commensurate with the desire of the hon.
Prime Minister and the desire of this UPA Government, we are proposing to revamp and restructure the
Brahmaputra Board. Very shortly, I will be before the Cabinet. The restructure Brahmaputra Board will be
enormously different. It will have four offices — at Guwahati, Itanagar, Aizawl and Shillong. It will
necessarily have the component where the Central Government can take up projects itself. So, it is good
news for the North-East particularly because Brahmaputra Board will be restructured for the benefit of the

region.

In the meantime, we responded to the situation in Majuli island. Now Majuli is different. People
had left that island but they are returning now. During this flood I sent two teams to Majuli and Majuli is
receiving tremendous attention now.

As for the country as a whole, I would refer to Pranabji’s letters. More than the State Government
of West Bengal, it was Pranabda who wrote four letters during this flood. I responded to Dasmunsiji also

Mr. Arun Kumar, and Mr. Anwar Hussain. To the best of my ability, I responded to their suggestions.

For the nation as a whole, Mr. Deputy-Speaker, we are proposing a National Flood Management
Commission, Mr. Yerrannaidu was proposing here. He just made the speech and has left the House. He said
that the Government was not doing anything as a long-term measure. [ wish he was here so that I could tell
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him what the Government is doing. I hope his colleagues would convey to him what I am going to say
now. The Government of India has responded to the situation in the country. There will now be a National
Flood Management Commission and it will examine throughout the country the needs in respect of

drainage and embankments and whatever is needed.
SHRI BIKRAM KESHARI DEO (KALAHANDI): It has been there since 1980s.

PROF. SAIFUDDIN SOZ: There has been an idea. This is now in the process of action. I am going to the
Cabinet after some time with this. This proposal has already been circulated for comments. I inform this
House that there will be a National Flood Management Commission. We have approached the Planning
Commission for funding. Through this Commission, wherever Central Government wants to intervene for
construction programme of drainage and embankments, it will be possible to do so. It will help the State
Governments in preparation of master plans, preparation of DPRs. Wherever necessary, funding will be
made available. We are now setting up four regional centres in the country in various regions so that we
reach the entire country. The National Flood Management Commission will generate a situation of hope for

the entire country.

Members said that year after year we give relief. I agree with the hon. Members that instead of
giving relief, instead of waiting for the floods, we must stop floods from coming. It is possible to do that. I
know the genius of Indians and I believe that we shall succeed in this.

I would like to say one word about Members from other States like Orissa. I would request them to
get back to their State Governments, sit with the Administration there, and send the proposals. This
Ministry will consider all proposals very sympathetically and very positively.

SHRI DEVENDRA PRASAD YADAV (JHANJHARPUR): Sir, [ want to seek a clarification.

MR. DEPUTY-SPEAKER: Minister of Water Resources was just intervening. After the reply of the Home

Minister, you can seek your clarifications.[ KMR73]

SHRIMATI C.S. SUJIATHA (MAVELIKARA): The present flood in India has been described by the
United Nations as one of the worst flood, the mankind had seen in the recent past. This observation of the
United Nations has been found absolutely correct in Kerala where we experienced an unprecedented

calamity of flood.

Continuous and Torrential rain and flash flood played havoc. 234 valuable human lives lost. Almost
50,000 houses fully or partially damaged vehicles; large scale destruction of crops of infrastructure took
place. The total estimated loss is of 1500 crores.
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The State has been witnessing such calamites continuously for the last couple of years. The people

had to bear the brunt of the Tsunami. The rehabilitation work is still underway. The present Situations
added to the woes. The State is also grappling with the situations of continuous recurrence of contagious

diseases like chikkengunia.

My district Alappuzha is one of the worst hit by the present natural calamity. Almost 80% of the
area remained inundated for 14 days continuously. Kuttanad in the District is Lenora as the rice bowl of

kerala.

Thousands of hectares of paddy fields remained under water destroying the crops completely.
Upper Kuttanad and Onattukara were also hit badly. 12 lakhs man days lost. 800 Relief Camps had to be
opened in the district alone. The situation was by and large same in other districts of the state also. The
present allocation of central assistance for relief work is insufficient to undertake the relief work in the

state.

There 1s an urgent need for immediate Amendment of Disaster Management Act to include Land
slide and sea erosion in the list of disaster. I request the central Government to take note of this and do the

needful.

I urge upon the government to sanction sufficient amount to tide over the present tragic

situations.

* The speech was laid on the Table.

#f siffare @ w1 @RRRY) @ wEky, § omie WeEw ¥ WER @ W H dFl asdl g & R g @ A
TT<YRATEd H SIRGR d1G BT FbTT gaTl, ™y Hia 16-17 7id g4 e gWIad gU|  a8i ford Isd 3R Xed I Hrl
JHar g1l ol Uit dg @ W1 Uoe ERGR @ HAl, W A SR A gl off 7 a8l &1 e fearl # e
g @ NN &1 MUY § e ag A wwifad arll Bl @m-di &) #Ig qfPea T8 o @ TR ¥ R e
Fft BT R eI T USe WRBR A ff Bl Surg fHy, Afds A st T8 & 9't maa B oft JEaE gl R H
Tt g T, R AR S AEE B BIH! JHArT §AT| HTH FarR AogR e u Aoigd @ $AE el 8, S 9o
F tar o1 T BRard, S U & Wad € 3ot il Sa St # Ygdr 8 98 Sh1 uW $B 9% I 9 SRy
BIHY AXHR P TR < I8 &

Hered, # fded #var g b 47 sr<yruifed <o & TiRa &1 @I 81 g8 $aq1 Jhdd el 9l Serarai
&Y Wt 3mEd Hxar 21 WY e € P g 9 Ui Al Hrs WUV &I U Uohol 98 & foru fear g, aife ol @) #ee
& Wb |
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* The speech was laid on the Table.

sft sifvrog UwTE 9% WY Ired (MUTeRiS) @ Wy, Id aif @ Wifd g9 af Wt a¢ & yeu ¥ fIER TEw 7' q W
g1 JATSCS AN &1 HEl & fF anft 9 @ THERN & MUR W 39 a1 S 918 &1 UHIT g1 &, 98 FaN 31fias 2|
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AT 916 ¥ y9ifad €1 dsg |l A @ O s 8, 7R @ 98 O @ We) 8 7A@ A 69842 © 3R 4.6 oG
TR B FE DT JFAM fcbol fIER 57 # 8, S8l W H o1l gl 124 G 0T @16 A gHIfad &, 115 @l @ O TS 8,
19 forel ywifad €, 45222 Hs vl @ B g% &l
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B & A W 1460 SIS JUY HH 2| a1 2005-2010 F ol WIpfas IMuer Wed B H 21333 RIS BUY BT JaE
fpar T & 3R i af & oy 4259 @RI wUT @t Fawen g, fhg # T8 wwe w ke g P o9 2n & qacR difd
@ WA FI T8l DI o I8 B

B8R g | UTe | IBHR M dTell Al H 39 a1 300 AR Db A I ARIRET AT & 3R T[RRI,
B, g Te®, TSH, INTRN, HAEHE, HHAEAH-Hex die] HHeH @ Rure g 6 fAER v 9t afeat &1 urh
TN D FW T8 o

Dol WBR A g7 AU DI AR TR RIS d9F B AT g5 & ONIBT AN 75 IR BRIS O9AT 31T
T3 & Frad dga aRM, e, sea AfRkal @ Taw Wi e 21 9Ral @ R e @ Ao W g1 A T § 5
WRHR 39 RATSe & fmfor § aoft arg ok st 5 af @ ol # 37 wRasel @ @ wva fAER Iy @1 95
o uew &1 <l 39d 91 3 g8 ff gena ® f g9 okt @ft afedl W ere gty 991g 9 ok 399 5 9§ 10 WA
fIorell a1 B9 & gRASAT a4 3R 39 gRATORN I I faoiell @I
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* Speech was Laid on the Table.

a3l ¥ € faaRa &R & Sl gt o9 g8 Al BN b f9ER wow d el fasiell @ Suderdr 9¢ill, a€l gum gou it
¥ g
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RT SUTT - IIA H Iq~ AHRIT BT USRI HY, O 3791 Tl & TR S9S U 8, WM & Aawll 8l g,
I BT A9 2l
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ffeaa wer o f6 arg QIS wea-v9a & AT 3RIET Ud SR 81 &R X8 S| QHdliord SU # ST & fob At
BT AT H Sirer Wiy, et I ifiRed STel &1 WA deart & S| 39 Afedi W) BIe-Bic 9 a9y WY, 39 W
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#ft fi.P. IER (FERel) : wElRw, # 9@ 9 SO AN & IR H w9 F a8 @ <9 B GHEn 8 Al
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* The speech was laid on the Table.

sft e aremR (quh) : wEIGT, # NUET MUK € R o Y dre & w9 Rl 9 ¥ W Wd < 7 &% e W
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|t Jfedi o1 Sied | qre FRE HeEr @iy e gEnRd a9 § url SUde B Ghil 3R 39 gRI fhar @I
Wl H e rawen Sude gft| 3Tl Q¥ H e, U, fASiell B Ha Surel AEl 8| TS WSl B B Y ol I
WRHR - el &1 A HH fHA1 a1 2009 96 YR < H & TMd B Asdh ¥ Sl S| I YR d1g difed &7 3R @
&3 & AR 917 3R & af 8 arel @4 &I 7eg AR &I S A1 916 Dl ASHAM W B drell @9 it IR DI q4mDm
Arrrelt H wd dd A 9 9w @) i I B, AR & AaER Sua el dlfeh A |9 Afedl P Sire &
I & R & U B oS <u # ReE &3 & o e g @i o %@ £ fhg g freex Rufa wd 7@
BN & Bg BRU YN & (o SR e &3 7 89 dio €, faoiell Swred # W €1 7 sren &_ar g (& & = & fag
qTs ST dTell ATSHN & W & 918 Bl Adbd gY Al St BT AMIE W $H0 WY B, $AA AR Had Gaarall
B 3R S|

* The speech was laid on the Table.

DR. K.S. MANOIJ (ALLEPPEY): Honourable Dy Speaker Sir, Thank you very much for allowing me to

participate in discussion on the situation arising out of flood situation in the country.

Sir, I come from Alappazha, a district in the state of kerala. Our district was recently affected by
the torrential rain and also the sea erosion due to tidal waves of monsoon.

Sir, Due to flood, thousands of hectares of Agriculture land was damaged. Several houses were
damaged and due to soil erosion, the entire coast of kerala was affected and families were rehabilitated to

rehabilitation centres.

It is highly objectionable that Sea erosion is not included under CRF/ NCCF guidelines. I request
the honourable Minister that steps should be taken to include Sea erosion and Landslide under CRF and
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NCCF guidelines. In kuttanad, paddy fields act as a reservoir to contain the flood water but due to agrarian
crises, people leave away from agriculture. This will, inturn, aggravate the flood situation. So it is
mandatory to take steps to ensure agriculture which will minimize the damages due to flood. Dr. M.S.
Swaminathan Committee has put forth so many recommendations for the eco-preservations of Kuttanad. I

would request the government to implement these recommendations.

I also request the honourable minister that the compensation amount fixed may be reviewed and

new states should be formulated constructing the present cost living.

* The speech was laid on the Table.

MR. DEPUTY-SPEAKER: The hon. Home Minister is going to reply now. After he completes, you can
ask clarifications and the Minister can reply.

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ V. PATIL): Sir, discussions have been very
good. I would like to compliment all the hon. Members who participated in the debate for having made
very good suggestions. This year, the flood situation was very grim and serious. I had the opportunity of
flying over the areas which were inundated with the Chairman of the UPA, the Railway Minister, with Shri
Paswan and other Ministers and the Chief Ministers of Bihar and Assam. For hours together, we were
flying over those areas. We could see only water and water, nothing but water. It was looking like an
ocean. So, the situation was definitely very grave and very serious. It was necessary and it is necessary for
us to help the people who have been affected by the floods. What is the kind of relief that has been given?
It would not be possible for me to give the details of the relief given to the people in different States in the
available time today. That is why, we have prepared a booklet on the flood situation in the country and it
has been circulated to all the hon. Members. This booklet gives the information about the situation in
different States in our country, about the funding which has been done; about the steps which have been
taken to give the relief; and about the steps which can be taken to give more relief to the people who are
suffering. That is why it will not be necessary for me to deal with each of the States differently and
separately and give the information. This booklet itself would give the information very briefly. This
booklet has given the information about all the States. This will be very useful. The only request as I did
yesterday to the hon. Members here, please glance through these pages and it would give you the
information. It would give you an idea as to what is being done because the charge leveled is that every

year we discuss the flood situation in the House, and then the next year also we have to discuss the flood
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situation. That is not so. You would come to know as to what has been done and what can be done in this
respect. That is why, my request to you is that these are only a few pages. This is a booklet of 48 pages. It

will not take even 20 minutes to read this booklet. I would request you to read this booklet.

One thing which has come out very clearly in this debate is that it is necessary for us to take long-
term measures to deal with the flood situation in the country. We have been taking short-term measures.
We have been taking compensation, food grains, cloths, utensils, medicines, shelters to the people who are
suffering but that is not enough. Long-term measures should be taken. That is the point which was made
by almost all the Members, who spoke in this debate and very good suggestions have been given by them.
[r74] What are those suggestions? The suggestions given by them are: build dams wherever possible,
construct embankments, link the rivers flowing through different States, de-silt dams, de-silt rivers, plant
trees, recharge the underground sub-terrarian storage, move the houses to higher levels, store the food
grains and the medicines in the areas which are likely to be affected by flood and other calamities, have the
policies and plans made in order to see that measures are taken to counter these kind of calamities, speak to
the neighbouring countries and solve the dispute between the States, use the modern technologies, have
better forecast of the climatic conditions, change the forces, have the standing forces which can be used

and protect the environment.

These are some of the very important suggestions made by the hon. Members. My colleague, the
Minister of Water Resources has at length dealt with many of these points made by the hon. Members. He
has spoken at length as to what is being done by the Government of India and the Irrigation Ministry in
constructing the dams and things like that. He has also spoken about the kind of dialogue India is having
with the neighbouring nations that is, Nepal, Bhutan and other States also put together. These are the
things which are really very important. These are the things on which we shall have to really depend upon
in order to see that the floods do not affect the people in the future. I am sure, after a comprehensive
speech made by my colleague, it is not necessary for me to go into all these details in order to explain as to
what is being done in order to control flood in flood-affected areas.

I can now come to the point which relates to CRF, NCCF and the plan assistance which can be
given. There appears to be a misunderstanding in the minds of many of the hon. Members as to what kind
of assistance can be given under CRF or NCCF. I would like to inform the hon. House that the
Government of India sets aside Rs.21,000 crore for providing Calamity Relief Fund to the States in five
years time. It means nearly Rs.4000 crore is available to the Home Ministry to give the Calamity Relief
Fund every year. What is the Calamity Relief Fund? It is an immediate relief. Supposing, the flooding is
there or the earthquake has taken place or the cyclone has affected the country, then immediate relief has to
be given. What is the immediate relief that has to be given? The food grains have to be provided.
Medicines and things like that have to be given. That is immediate relief. You cannot wait even for a
day. You shall have to immediately reach the people and give the relief. This amount of money is
available for giving immediate relief. This amount of money is not retained by the Government of India
with itself. In two instalments this fund is given to the State Governments. The Government of India has
decided which State can receive what amount of money and that money is given to each of the States in

first and second instalments. In whatever fashion they want to use this money, they can use it. It is not
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necessary for them to come to the Government of India asking for any kind of sanction or permission to

use that money. This should be in clear terms understood by the hon. Members. [r75]

But they shall have to understand that this is a relief. This 1s not a compensation. This is not
rebuilding or rehabilitating the people. This is simply to give the relief at the initial stages. This has to be
understood in clear terms. When this booklet gives information as to what kind of money has been given
to each of the State, some States have said that this amount is a pittance and that it is nothing. It cannot
help. But that money is not for constructing the houses, the roads, the bridges, and the dams. This amount

of money is for giving relief. This is to be understood in clear terms.

When initially this Fund was made available to the Government of India and to the State
Governments, in the House and outside the House also, the discussions took place and it was decided that
this amount of money is not sufficient and more money should be given. That is why, the National
Contingency Calamity Fund was brought into existence. Now if some more money is required, it can be
given. What is the procedure to be followed for giving this money? The procedure followed is this.
Supposing Bihar has been affected by floods. The Government of Bihar will find out as to how many
houses have been damaged; what length of roads has been damaged; what power station has been
damaged; how many schools have been damaged; how many hospitals have been damaged; and then they
can take the information from each of the village, each of the taluka, each of the district and that
information is sent by the State Government to the Government of India and Government of India
constitutes a Committee of the Officers of the Ministries of Agriculture, Finance, Home Affairs and other
relevant Ministries. Those officers go for a look at the things over there. They come back and they then
inform the high level Committee consisting of the Minister of Agriculture, the Home Minister, the Finance
Minister, the Minister of Planning and the Chairman of NDC as to what amount of money has to be given
to them. If they come to the conclusion that more food is to be given and more funds have to be given, that
amount of money is made available to them. When the Finance Minister is sitting in the Committee, he
says that this money will be made available. The Minister of Agriculture is also sitting there and he can
say that the food grains are available and that will be given. The Minister of Health can say that this kind
of medical help can be extended. This is the second step which has to be followed in helping the people.

Then comes rehabilitation and reconstruction which is a very huge thing to do. When Tsunami
occurred, we went through these three phases. The first step was giving relief; the second step was giving
some more relief which can help them to cope up with the difficulties arising between the period of

construction and the rehabilitation and the calamity which had occurred.

The third stage is that each Government is expected to find out what is the kind of money that
Government would require for reconstructing the houses, for reconstructing the roads, for reconstructing
the water supply system, for reconstructing the power generating stations, etc. That amount goes into
thousands of crores of rupees. For Tsunami, we paid nearly Rs.10,000 crore to the States. That kind of
money is not given by the Home Ministry or the Ministry of Agriculture or the Ministry of Planning or the
Ministry of Finance. But when they prepare the plan for reconstruction or the houses, the roads and many
other things, that plan is sent to the Government of India and that plan is examined by the Ministry of
Planning. At present because we have created the National Disaster Management Authority, that also

examines it and thousands of crores of rupees are given. But we cannot give thousands of crores of rupees
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on receipt of a letter from the Chief Minister or from some other person saying that we need Rs.1000 crore
so please give us this money. We are accountable to this House. The C&AG is there to look into all these
things. If they give a plan and if that plan is examined and approved by the Ministry of Planning, the

matter goes to the Cabinet and the money is given.[r76]

Now, we shall have to understand this mechanism which we have created for helping the people
affected by disaster — floods or scarcity or cyclone or earthquake or any other kind of calamity which can
occur. This has to be understood in clear terms. Unfortunately my colleagues in Parliament have not paid
their attention to this kind of a procedure which has to be followed and that is why difficulties arise. I am
sorry that there are only a very few Members who had spoken on this issue and who are not present in the
House today. If I had explained these things and if they had heard what I am saying today, then probably
there would not have been again an occasion for them to raise the same point in the next debate. It is
because they have not paid attention to the procedure which has to be followed, there i1s some
misunderstanding. If that misunderstanding 1s cleared, then there shall be no difficulty in seeing that we

extend help in disaster management.

Sir, we have been speaking about so many things. Now one of the most important things which has
happened in the last three years time, it has to be understood in clear terms, is that we have passed the
Disaster Management Act. The Parliament has passed the Disaster Management Act. This Act deals with
floods; deals with cyclone; deals with earthquake; deals with many other kinds of calamities. This Disaster
Management Act says that there shall be a National Disaster Management Authority at the national level.
The former Chief of the Army has been appointed as the Chairman of the National Disaster Management
Authority. This National Disaster Management Authority is expected to make policies and plans and frame
the rules and prepare schemes for dealing with floods, for dealing with cyclones, for dealing with
earthquakes and things like that. If States like Assam, Arunachal Pradesh, West Bengal and Bihar are
affected by floods, then they have prepared the maps to show which areas are likely to be affected by flood
every year; which areas are earthquake prone areas and which areas are cyclone prone areas. They have
prepared the plans and maps and they have suggested the steps to be taken with respect to that. They have

been given the authority.

Sir, my colleague is sitting here. If he is constructing a dam, say, on Brahmaputra in Arunachal
Pradesh, it will be expected of the Ministry of Irrigation that that dam should be so strong as to take any
quantity of water which may flow into the river and will not cause flood in West Bengal and other areas
and cause deflection. This National Disaster Management Authority is given the authority to suggest to the
Irrigation Ministry that the plans prepared for constructing the dams should be such as to be able to
withstand the flood that is likely to occur. It is a kind of co-ordination. They are not a superior body to the
Irrigation Ministry. They are a body which could be consulted. The National Disaster Manager Authority
has been given the powers to speak to the Planning Ministry and the Finance Ministry and say that the
Irrigation Ministry should get money for this purpose. This is what they are doing. They have been brought
into existence. They are working. Probably, they shall have to work with greater speed. The Members are
very enthusiastic, but we have to establish the administrative machinery and it is taking some time. We

have to get the sanction and we have to appoint the officers. We have to do it.
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Sir, we are not stopping here. This has to be clearly understood. The National Disaster Management
Act provides for establishment of a State Disaster Management Authority and that Authority is under the
Chairmanship of, I think, the Chief Minister of the State. They shall have to prepare the plans for their own
States, plans to see that floods are not there; earthquake affected people are supported; cyclone affected
people are supported and things like that. [r77] I am sorry to say that some States have not yet constituted
the State Disaster Management Authority. Some States have constituted it and some States have not done
it. This Act does not stop us over there. It provides that at the district level also, there should be a District
Disaster Management Authority under the chairmanship of the District Collector and others. This has also
not been done by most of the States. And then, at the fourth level, there is a Local Disaster Management
Authority. For a mega city or for a town or for a village, there shall be a Local Disaster Management
Authority. This law provides that there shall be a fund at the national level; there shall be a fund at the
State level and there shall be a fund given to the District Level Authority in order to cope up with these

things.

Fortunately, the Parliament has been able to pass this law and authorise the State Governments and
the district bodies to create these Authorities but unfortunately, this is not being done. May I request the
hon. Members of this House to see that, in their districts and States, these authorities are created? They
will have the funds, many other equipments and wherewithal required for this purpose and they will be
able to do it.

It 1s also suggested that there should be a Force created for this purpose. Whenever a disaster
occurs, our Defence Forces bravely come out and they are psychologically prepared to face any danger to
their own lives. They go and help the people. Under this Act, it is provided that there shall be a Force
specially created for helping the people affected by disasters.

Eight battalions of paramilitary forces are set aside for this purpose. That means 8000 people are
specially trained for this purpose and they are flown from place to place where they are required. In Bihar
and Assam, the paramilitary forces did help the people there. What they did in Bihar, Assam, Maharashtra
and other places last year is commendable. They risk their lives; they throw themselves into the rivers and
save people. The task done by them should be made known and we should make use of it.

Whose responsibility is it for helping the country? You may allow me to say that, under our
Constitution, we have the Union Government and the State Governments. Now, under our Constitution,
the district bodies and the panchayati raj institutions are also recognised. We all know that there is a Union
List and the State List. All the subjects which are mentioned in the Union List are exclusively within the
jurisdiction of the Union Government. All the subjects which are mentioned in the State List are
exclusively within the jurisdiction of the States. In the Concurrent List, there are subjects on which the

Union Government and the State Governments can take action.

Here, there is a little bit of confusion. My colleague was very right when he said that the
Government of India does not construct dams. The Government of India gives permission to construct
mega dams or major dams. Medium dams and the minor dams do not come to the Government of India for
permission. Only the big dams; come to the Government of India. There is a Committee appointed under

the CWC for this purpose. It examines whether water is available, whether the plan prepared is correct or
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not and then permission is given. But construction of the dam is done by the State Government and not by
the Union Government. This point is not understood. If the dam is not constructed, we cannot ask my
colleagues there as to why they have not constructed the dam. It is for the State Government to prepare the
plan, send it to the Union Government for it to examine it and when the approval is given by the Ministry

of Finance and the Ministry of Planning, the dam has to be constructed by the State Government.

The same is the case with the law and order situation also. For anything happening in the State, are
the Union Government and the Union Home Ministry responsible? It is not so, Sir. I cannot send even one
policeman to any State without their pmsoffice7siermission. And when I have sent him there, I cannot
deploy him; I cannot say that go to this place or that place. That has to be done because that is exclusively
with the State Government. Unless we understand this kind of division of work, it will be very difficult to
bring about the cooperation and coordination in the activities which have to be done for these purposes
between ourselves. This is not understood, and every time the Members of Parliament would say that the
Government of India is responsible and the MLAs of the State Government would say that the State
Government 1s responsible. There is some kind of confusion which has to be avoided. But, at the same
time, I would like to say that a very good suggestion was given by some hon. Members. Now they said that
the Bihar Government would like to link the rivers. By all means, do it. There shall be no difficulty in
allowing them to do it and if they prepare the plan, the Ministry of Irrigation will definitely look into it and
if they want to link the rivers in their States without affecting other States, the permission can be given.
Supposing, the rivers between two States have to be linked and the rivers between Bihar, Orissa and
Andhra Pradesh have to be linked, now, that would be the responsibility of the Government of India
because it is Inter-State matter and it is not a matter for the State Government. This has to be understood in
clear terms. Supposing, we have to talk to the Nepal Government or Bhutan Government or Governments
of China or Pakistan for that matter, it is the Government of India which will be speaking and not the
Minister of Irrigation, not the Minister of Home Affairs. The Minister of External Affairs and the Minister
of Irrigation together will be talking to them. Now, this responsibility has to be borne by the Union
Government. That means the point I am making is, Sir, that the Union Government cannot shirk the
responsibility of helping the people. The Union Government has a responsibility, but in what area
responsibility lies has to be understood in clear terms. If it is not understood in clear terms under our
Constitution, we would misunderstand things and we will unnecessarily quarrel with each other by saying
that you have not done this, I have not done this and I have done this and you have done that thing. Now,
that kind of thing has to be understood. It is more important in the Parliament to understand this division
which is provided, not by us but by the framers of the Constitution, not by any law, but it is in the
Constitution itself and if we understand this mechanism which is available for us to help ourselves, it will

be easier for us to do it.

But one thing which I would like to make clear at the end, Sir, is that we shall work with the State
Governments in a cooperative manner. We shall overcome these difficulties. Fortunately for us, India is
strong enough to cope up with these kinds of difficulties. What is required is a clear understanding and,
fortunately, we have that kind of a clear understanding. ~With every State, the Government of India is
talking and every State is talking to the Government of India. We have absolutely no difficulty. If they have
committed mistakes, we have told them and if we have committed mistakes, they have brought it to our

notice and it has been possible for us to correct them. This kind of cooperative effort is required;
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cooperation between the Union, the States and the people is required. I am sure that the cooperation
between the Parliament and the State Legislature, the Union Government and the State Government and
the people will help us and we will be able to overcome these differences and difficulties. So after a
comprehensive speech made by my colleague and after a brief statement made by me, I do not think it is

necessary for me to say anything more than this.
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SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, I thank you very much for giving this chance. I

just want to seek a clarification from the hon. Minister. This time, the floods have been described by the
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UN also as the worst ever floods in the living memory. Last time, when the floods occurred in various
parts of the country, the Government of India had given extraordinary relief other than the relief from CRF
and NCCF to the tune of thousands of crores of rupees - you have very well said — to Tsunami and to
Mumbai in Maharashtra and various other places. Therefore, I want to seek a clarification. Considering the
worst-ever floods in the country, I would like to know whether the Government of India is proposing to

give extraordinary relief packages to the worst-affected States like Karnataka, Andhra Pradesh, Kerala, etc.

Regarding interlinking of river waters, in the Task Force Report of Shri Suresh Prabhu, it has been
mentioned that by interlinking of waters, there will be flood mitigation to the extent of 30 per cent. It has
also said about 8 crore acres of land can be irrigated and 44,000 MW of electricity can be generated....

(Interruptions) Therefore, what is the time-frame for implementing this?[R81]

19.00 hrs.
SHRI M. SHIVANNA (CHAMRAJANAGAR): I associate myself with Shri Ananth Kumar.
MR. DEPUTY-SPEAKER: Okay.

SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I want to ask two specific questions. Sir, it is estimated
by the Government of Kerala with all statistics and everything that Rs. 1500 crores of loss has occurred in
that State and we requested from NCCF Rs. 562 crores. With all the details, as per norms, this sum has
been requested. Task force visited our area and it has been taken to various places. You could please tell us

whether this money would be given or by when it would be given. This is one thing.

Secondly, Sir, we have been faced with the problem of sea erosion. The total coast of Kerala is sea
coast, and sea erosion is a big problem for us. Secondly, in the hilly areas, it is land slide. Both these
things are not included in the list of national calamities in Disaster Management Bill. These are not
considered as disasters in the Bill. I conclude by requesting him whether the Ministry will bring an

amendment to the Act to include sea erosion and land slide as disasters.

MR. DEPUTY-SPEAKER: Dr. K.S. Manoj, Shrimati C.S. Sujatha and Shrimati P. Satheedevi are allowed to

associate on the matter raised by Shri Chandrappan.
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st ToRE gEiferan (BHIRyR, S0%0) : IuteAd S, # i U B Vet FAR SN & W1 THIRIGE Al g
IUTEIE HEISY : i 8, 31 QI B Yol PAR & A1 YAIFAYe fdHar Srar 21

SHRI KHARABELA SWAIN (BALASORE): This year, during the time of very severe flood in my area, |
had one new experience. The Government of Orissa through its SURI fund has only constructed concrete
roads. It may be that the length of the road is less, but it only constructed the concrete roads. During the
time of flood, the concrete roads became the only sustainable place where the people could live in those
times, they could cook, they could put their cattle there, they could stay. So, can the Government of India
make a national policy that only in these flood affected areas, with whatever the money that 1s available,

only the concrete roads must be constructed and no other roads must be constructed. Can it be possible,
Sir?

SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): The hon. Home Minister was detailing the
duties and obligations provided to each institution under the Constitution. In doing so, I take this
opportunity to draw his attention to some factors in this House. The whole thing is that the nature is
playing the role of the terrorist. Like a terrorist attack, nature 1s causing loss of properties to all human
beings by doing disaster. The losses sustained by the people are very heavy and terrible. [MSOffice82]

Now I understand that there is a disaster management mechanism. This must be made a permanent

arrangement to meet any eventuality in the event of natural calamities like landslides, floods etc.

Then, there are several complaints from different States about discrimination shown in helping the
States with relief measures. The resources are with the Centre. Admittedly the States do not have enough
resources to deal with such an eventuality. So, in this matter, the Centre should take a very lenient attitude
and on no account there should be any complaint from any State Government regarding discrimination. As
far as my State of Kerala is concerned, even the Central Investigation Team came very late. They did not
come immediately after the flood occurred. So, there must be some arrangement that whenever there is a

disaster immediate relief measures should be provided by the Centre.

Then, the bureaucracy is not performing its duty properly when such a calamity occurs. The District
Collectors and other officials do not rise to the occasion and only the affected people will have to rise to
the occasion. So, I would request the Central Government to train the bureaucracy properly so that they

treat the matter seriously and deal with the situation effectively whenever such an eventuality occurs.

SHRI PRABODH PANDA (MIDNAPORE): Mr. Deputy-Speaker, Sir, I would like to seek only two
clarifications from the hon. Minister.

First of all, it is reported that not less than 22 States are affected by floods and the agricultural
sector and the farmers are the worst hit. So, I would like to know whether the Government is considering

writing off the agricultural loans taken by farmers in the flood affected areas.
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Secondly, in many places the National Highways and the Golden Quadrilateral also have become
the cause of floods in different States. So, I would like to know whether the Ministry of National Highways

will take this matter seriously.
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SHRIMATI TEJASWINI SEERAMESH : Sir, Greater Bangalore is suffering from lack of sufficient
drinking water. I would like to know from the hon. Minister of Water Resources whether there is any
proposal to provide sufficient drinking water to that area. Last time, I raised this demand in the House and
suggested to construct a barrage in my constituency Satnur on the Cauvery river near Sangam. It will also

connect Coimbatore and it will benefit both the States, especially, the people of Bangalore.

Secondly, I would like to know whether I can contribute through my MPLAD fund to build houses
for the people who have lost their houses due to floods. Sir, I would also like to draw the attention of the
hon. Home Minister that in my State of Karnataka, in Chikmangalur, naxalism is increasing and a lot of
such incidents have taken place there. Is there any specific help from the Centre to address this problem

effectively?

sft eRTe; WSt (TaaATe): SuTeneT FEey, e ATa 7eRe # 99 91g ang off d &t Aeg el oft afew A v
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SHRIMATI P. SATHEEDEVI (BADAGARA): Sir, whenever any damages occur after these calamities as
in the case of agricultural crops, the revenue officials calculate or assess the damages on the basis of norms
prescribed by the Government. These norms are prescribed so many years back. Take, for example, the
case of coconut garden. For one hectare of a coconut garden a sum of Rs.6,000 is provided. In the case of
Kerala, in one hectare of land only 70 coconut trees can be planted and for one coconut tree only a sum of
Rs.35 is provided. I would like to know whether the Government will make changes in these norms, which

were prescribed long back, considering the actual loss occurred.

In the case of banana plantation, one banana sapling costs Rs.5 and the product cost is Rs.65. So,
as per the norms, it has no comparison to the actual loss. I would like to know from the hon. Minister
whether these prescribed norms will be changed considering the production cost, especially, in the

agricultural sector.

SHRI A. KRISHNASWAMY (SRIPERUMBUDUR): Sir, from the hon. Minister’s reply, I have come to
know that for the past four years a sum of Rs.21,000 crore has been spent for the national calamity relief. |
would like to know from the hon. Minister that instead of spending this much amount after the calamities,
whether the Government would consider giving funds to the State Government to take some preventive
steps, like for desiltation of lakes, rivers and for clearing the river channels. Whether there is any proposal

to assist the States accordingly?
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SHRI ANANTH KUMAR : Sir, the worst affected State is Karnataka.... (Interruptions)

MR. DEPUTY-SPEAKER: Do not disturb the House.
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SHRI SHIVRAJ V. PATIL: I am going to each and every State. I am saying that this is applicable to each
and every State. There will be no discrimination done. We will take into account the suffering of the
people. Somebody asked whether 21 States are affected. May I tell you that in 21 States, at some places,
floods have affected the people. But, if you say 21 States are affected, means the entire State is affected;
that is not the case. Fortunately or unfortunately, we have States in which people are affected because of
heavy rains in some districts, and people are suffering because of the drought conditions in other districts.
We have districts, not States in which some parts are affected by heavy flood and rains and some parts are
not affected. They are affected because of the drought conditions. These things will be taken into

consideration.

As far as Kerala is concerned, let me tell you that I had a discussion with your Chief Minister. A
delegation had come. I had assured them that whatever funds are there — CRF — they are given. We have
sent the team to examine their demand for funds from NCCF. That team has come back. That matter is
before the High Level Committee. We are going to give them. It will be a substantially big amount of
money. Over and above that, as some hon. Members from Kerala have rightly said that even that amount
of money is not going to be sufficient. And we realize that. We are not saying that that amount of money
1s going to be sufficient. Please understand that amount of money under CRF and NCCF 1is the amount of
money not for rehabilitation; it is for relief. For rehabilitation, you need a lot of money; you need
thousands of crores of rupees. For that, you will have to prepare a plan; submit to us, and we will
definitely take it to the Cabinet and the Cabinet will approve. CRF money is given by Home Ministry.
NCCF money is given by High Level Committee; and money for rehabilitation is given by the Cabinet.[r85]

We will definitely take a sympathetic view. That is the view which the Government has been
taking. You know that, last year, for Tsunami the Government was quite liberal in giving the fund, and we

will not be stingy this year in giving the help for relief as well as rehabilitation.

For rehabilitation, the State Government has to come with a plan. For relief, we will give you the
money which is available with us. We shall have to be careful in spending that amount of money also. It is
people’s money. It should not be misused, the State Governments are definitely going to be very careful
and we have no doubt about that.

As far as sea erosion is concerned, it is a big issue. The Government of Kerala has to come with a
plan as to how they would like to do it, what is the amount of money required, and how much time it is
going to take. For rehabilitation, one big thing is that huge amount of money is required but one good
thing is that money is not required in one year and it is required in two years or three years. If you ask for,
say Rs. 2,000 crore in three years’ time, then Rs. 500 crore or Rs. 600 crore can be given each year and that
reduces the burden of the Union Government also. We will take care of that. But on sea erosion issue, we
will consider only when a proper plan is prepared and sent to us. We will get that plan examined by the
Planning Commission and if it is found feasible, we will definitely like to do something but that has to
come with a proper plan along with the opinion from experts and all those things because huge amount of

money 1s required for this. ... (Interruptions)

SHRI C.K. CHANDRAPPAN : So, we will not get the benefit from the Disaster Management Fund. ...

(Interruptions)
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SHRI SHIVRAJ V. PATIL: This is not disaster management. You please understand that this cannot come
from the Disaster Management Fund. I told you how small the Disaster Management Fund is. It is only
Rs. 4,000 crore each year for all the States. This amount is not going to be sufficient. Some more amount
of money is going to be given to us and even that is also not sufficient. This is going to require a huge
amount of money. If the State Government comes with a plan, we will be sympathetic towards that.
Instead of spending the money every year, if you prepare a plan, it will be helpful, and we will do that. ...

(Interruptions)

SHRI ANANTH KUMAR : What about the permanent solution of inter-linking of rivers? You were

saying something about it. ... (Interruptions)
SHRI SHIVRAJ V. PATIL: I will come to that.

Siel @ wiae [y & SUEM &1 9 & $B WHEAE Gedl 1 gOl 8, U1 Ol § 3R AT 9a,
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SHRI KHARABELA SWAIN : Actually she was talking about building the individual houses. It is not
permissible under MPLADS. ... (Interruptions)

SHRI SHIVRAJ V. PATIL: Yes, we have given that money. I know it very well that for building of the
houses affected by natural calamities, we have permitted. But let this be looked into by the hon. Speaker,
and he will decide about this. You please meet the hon. Speaker and he will take into consideration your
suggestion. We had done it. I had contributed from my Fund, and many hon. Members had contributed
from their Fund. I contributed for constructing a hospital building. Housing is also allowed but this has to
be decided by the hon. Speaker.

As far as National Highway and all those things are concerned, please do not worry about the

National Highway. The Government of India will take care of it. ... (/nterruptions)

We are giving relief in agriculture. Some hon. Members have said that the norms were prescribed
many years back. This is not true. We have changed the norms only two months back.[rse]

Before that, one year back, we had changed the norms. We have given the money. Please understand,
what is given under the CRF is relief; it is not rehabilitation. It is relief. You have to distinguish between
relief and rehabilitation. You should not take relief for rehabilitation. For rehabilitation, you shall have to

come differenlly.

Now, whether the loans can be waived, the interests can be waived, that is a matter which has to be
considered by the Cabinet. I am not in a position to say yes or no on this point without consulting my
Government, the Prime Minister, the Finance Minister, the Agriculture Minister and others. But the
situation is that we shall have to take a considerate view; and we will definitely like to take a considerate
view as to how it can be taken, and whether it is possible or not, would ultimately be decided.
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Now, as far as training the bureaucracy is concerned -- Mr. Varkala Radhakrishnan had suggested
it — yes, of course, we shall have to train all of us, bureaucracy and everybody. We have a system of
training the bureaucracy under the Disaster Management Act, and we have the institute also. We are

sending them there.

As far as 22 States are concerned, please do not think that all areas of the 22 States are affected.
Unfortunately, last year, the Southern States were affected. Generally, the North-Eastern States specially
Arunchal Pradesh; and West Bengal and Bihar are affected by floods. Fortunately, last year, they were not
affected. But this year, unfortunately, they are affected and the flood situation is very, very bad there...

(Interruptions)

SHRI VARKALA RADHAKRISHNAN : On the issue of rehabilitation, you leave it to the concerned

State Governments. We will give you the assistance. This is the matter concerning the State Governments.

SHRI SHIVRAJ V. PATIL: If you had heard attentively to what I have said this question would not have
arisen. The States have to prepare plans for rehabilitation and send them to the Government of India. It 1s
considered by the Planning Ministry and approved by the Cabinet. It is not approved by the Home

Ministry. You cannot ask for thousands of crores of rupees.

SHRI VARKALA RADHAKRISHNAN : It will take years.

MR. DEPUTY-SPEKAER: Mr. Radhakrishnan, please sit down.
... (Interruptions)

SHRI SHIVRAIJ V. PATIL: It is not done in months. Relief is given in months. Rehabilitation takes two to

three years. As regards Tsunami, we are still constructing houses and roads.

Please do not think that we have not changed the norms. Unfortunately, I have been repeating it. It
is in this booklet. The last pages relate to the change of norms. What were the norms we had accepted in
the past and what are the changed norms? We were paying Rs. 50,000 to the surviving members of the
family of the deceased; we have increased it to Rs. 1 lakh. We were giving only Rs. 5,000 earlier for
repairing the permanent houses; we have increased it to Rs. 25,000. But it is relief. Please do not mistake
it for rehabilitation. On rehabilitation, we will help. But it has to be done through a different method; and
rehabilitation is not something done in months. In Latur, my Constituency, an earthquake took place and
we took nearly five years to rehabilitate the people there. A large amount of money was given by the Union
Government, by the foreign countries and others. But then, that amount of money was not spent in one
year’s time and that also helped us. We were spending Rs. 2,000 crore to Rs. 3,000 crore a year.

The same thing happens to rehabilitation. Unfortunately, when the floods take place, earthquakes
take place, or cyclones take place, it takes time for rehabilitation; and it will take time.

Sir, I think I have been able to cover all points. Thank you... (Interruptions)

MR. DEPUTY-SPEAKER: Now, we will take up Special Mentions. Shri M. Shivanna.

... (Interruptions)
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SHRI ANANTH KUMAR (BANGALORE SOUTH): Sir, what about interlinking of rivers?...

(Interruptions)
Sir, he is ready to speak on this issue. It is a very important issue... (Interruptions)

SHRI SHIVRAJ V. PATIL: As far as the linking of rivers is concerned, let me tell you that this is a very,
very old scheme. This scheme was given by Shri K.L. Rao during Mrs. Gandhi’s time, and in order to
implement this scheme, the agreement between the States is most important. [87] If you do not have
agreement between the States, it becomes very, very difficult to link the rivers between the States. If we are
successful in bringing about the agreement between the States, it would be possible to link the rivers
between the States. But as far as the linking of rivers in the State is concerned, it is an easier proposal as it
would be possible for the State Governments to prepare a plan and give it to the Irrigation Ministry. The
job of the Irrigation Ministry is to find out what quantity of water is there in the area, in the watershed area
and all those things. Then, they come to the conclusion whether the scheme is feasible or not. But if any
State 1s willing to interlink the rivers without affecting other States, it would be a very good idea but they
shall have to prepare a plan and convince the States and the Union.

SHRI ANANTH KUMAR : The Task Force Report is in front of you. It gave its recommendation, and the
Supreme Court has also ordered that interlinking of river waters shall be completed within a timeframe.

SHRI SHIVRAJ V. PATIL: That is a different thing. Your Government tried to do it but they could not do

it.... (Interruptions)

SHRI ANANTH KUMAR : We have initiated this. When are you going to complete Mr. Vajpayee’s dream
project? Thirty per cent of floods can be mitigated by interlinking of river waters. .. (Interruptions)

MR. DEPUTY-SPEAKER: Mr. Ananth Kumar, please sit down.

SHRI SHIVRAJ V. PATIL: You did not initiate this. Please do not take credit for it. Your Government did
not initiate this. Mrs. Gandhi had initiated it
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... (Interruptions)

19.33 hrs.
(At this stage, Shri C.K. Chandrappan and some other

hon. Members left the House.)

19.33' hrs.

(At this stage, Shrimati C.S. Sujatha and some other

hon. Members left the House.)

MR. DEPUTY-SPEAKER: Now, the House will take up Special Mention. Shri Shivanna. Please complete

it within one minute.
... (Interruptions)
MR. DEPUTY-SPEAKER: Please sit down.
... (Interruptions)
MR. DEPUTY-SPEAKER: Nothing will go on record except Mr. Shivanna’s speech.

(Interruptions)*
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